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COURT-III

Appeal 184/2017
In the matter of :

Hasan Estates (P) Ltd .PETITIONER
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For the Intervener

ORDER

Learned authorized representative for the Appellant is present. It is
represented by the Ld. AR that reply of respondent ROC as well as Income tax
Department in this matter have been duly communicated to him. From the
perusal of record of this Tribunal, it is seen that reply of ROC is available,
whereas the observations of Income tax Department are not available.

The Bench Officer is directed to check and up-date the records of this
Tribunal in this connection on or before the next date of hearing which is fixed
on 10.5.2018.
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